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THE PUNJAB INSTRUMENT
(CONTROL OF NOISES) ACT, 1956.

Punjab Act No. XXXVI of 1956.

[Received the assent of the Governor of Punjab on the
26th September, 1956 and first published in the
Punjab Gazette) Extraordinary), 1956, dated the
1st October, 1956.]
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Year No. Short title Whether repealed or otherwise
affected by legislation.

1956 XXXVI| The Punjab Instrumens Extended to the territories,
(Control of Noises) Act, which, Jimmediately before
1956 the 1st November, 1956, were
comprised in the State of
Patiala and East Punjab States
Union by Punjab Act No. 5
of 19573,

Amended by Punjab Act
No. 427of 1957.3

Amended by Punjab Act No.
35 of 1960.¢

Amended by the Punjab
Reorganisation - (Chandigarh)
(Adaptation of Laws on
State and Concurrent
Subjects) Order, 1968.

AN
ACT |
10 control the use and play of instruments such as

loud speakers, microphones and amplifiers. e Gl

BE it enacted by the Legislature of the State of Punjab inmencement.

in the Seventh Year of the Republic of India as follows :--
1. (7) This Act may be called the Punjab Instru-
ments (Control of Noises) Act, 1956.
(2) It shall come into force in such areas and on such
dates as the 5[Central Government] may by notification
in the Official Gazette, direct.

1For Statement of Objects and Reasons, see Punjab Government Gazette
(Extraordinary), 1956, dated the Sth March, 1956,

*For Statement of Objections and Reasons, see Punjab Goverrment
Gazette (Extracrdinary), 1957, page 339. -
'l’Zor Statement of Objects and Rcagons, see Punjab Government Gazetle
Extraordinary), 1957, page 1658, d .
‘lzor Statement of Objects and Re6asons, see Punjab Government Gazette
Extraordinary), 1960, page 1965. ) -
sSubstituted for the words ‘*State Government* by the Punjab Reor gba,n'ft‘;)
tion (Chandigarh) (Adaptation of Laws on State and concurrent Subjec
Order, 1968.
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2. In this Act, unless there ig anything ,epug
he subject or context— h
“Instrument” means a loud Speaker, e

and such other apparatus for the ‘m”“ﬁ'er

sounds as may be declared 1o pe an imtpr WY of

under this Act by the '[Central Gove‘rn‘metrl:t,}em

Definition.

Restrictions on use 3. No person shall use or operate any i“Sthmen( .
of instruments. Oor upon any premises gt such pltCh or volume as to In

audigle beyond (he prccinc(s. lherco_f except under ,°
written permission of the Distrigt Magistrate or 3
authorised by him in this behalf and under sych condit

as may be atlached {o jt. Ons
e o menthe 4. No person shall Use or operate apy instrumem
mea, T between ten o’clock in the night and six o’clock in the
morning except with the wrilten permission of the Distriey

Fee. [4A. No permission under section 3 Or sectiop

Provided that where the permission is either refused
Or given for 3 period which is Jess than the one applied
for, the amount of fee shall be refunded wholly*or propor-
Uonately as the Case may be.]

naly 5. Whoever Contravenes the provisions of the Act
shall be liaple tq be punished witp Imprisonment of either
description for & ferm which may extend to six months
or with fine which may extend to ope thousand rupees

. .. or with both.
nizable, l6. Notwithstanding anything contained in the Code
of Crimina] Procedure, 1898

» an offence punis ble under
this Act shyll e cognizable), nce punisha

\\

*Substituted for the words ““‘State Govern " ; isation
; ) ment’’ by the Puniab R, A
gigzlrld;g%;h) (Adaptation of Laws on State ind Corllli‘urr!::t" Subjects)

*Inserted by Pupjabp Act No, 35 of 1960.
*Added by Punjap Act No, 42 of 1957,
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